
 203  Import  Licence

 tonnes.  This  envisages  the  in-
 stallation  of  L.D.  Convertors  for
 steel  making,  facilities  for  con-
 tunuous  casting  and  a  plate  mull
 for  the  manufacture  of  heavy
 plates  Facilities  for  iron  ore
 mining  and  sinter  making  are
 also  bemg  suitably  expanded.

 This  scheme  is  under  imple-
 mentation

 qu)  Installation  of  a  Spirally  weld.
 ed  Pipe  Plant  at  Rourkela  Steel
 Plant  for  making  large  diame-
 ter  pipes  for  oi!  refineries,  in-
 dustry  and  public  health
 schemes

 (iu)  A  refractory  plant  at  Bhilai  for
 the  manufacture  of  iefractories

 (av)  Expansiun  of  Alloy  Steel  Plant
 at  Durgapur

 (v)  A  plant  for  the  manufacture  of
 CRGO  Sheets  at  Rourkela

 (vi)  A  seamless  tubes  plant

 32.00  hrs.

 QUESTION  OF  PRIVILEGE—Contd,

 Temorr  Licencr  Case-—Contd

 ot  aa  लिमये  (वावा)  अध्यक्ष
 महोदय  मरा  व्यवस्था  का  प्रश्न  है  1  यह  बात
 सही  है  कि  मैं  एक  माम  जी  प्राप्ति  है  इसलिए
 मेरी  दरखास्त  पर  सत्तारूढ़  दल  को  गौ र  करना

 ही  चाहिए  ,  ऐसा  में  नदी  कह  सकता  है  t
 कल  मैं  ने  आप  को  मिलनी  की  थी  वि  प्रीतिभोज
 की  बहस  को  कल  तक  वे  लिए  स्थगित  कर  दिया

 जाए।  अगर  जश्न  मेरी  इस  बिनती  को

 नही  माता  है,  तो  म  में  तु  छ  नहीं  कहना  है,  लेकिन
 कम  से  कम  दो  मिनट  +  लिए  सकें  बारे  में
 मेरी  बात  सुन  लीजिए।  प्रखर  कल  में  हस
 सदन  में  होता,  तो  भाप  मझे  नहीं  रास्ते,  मदें
 बदलने  दे  ते।  मैंने  श्राप  को  पत्र  लिखा  था।

 दूसरों  की  सुविधा  देखी  जाए  भौर  मेरी  सुविधा
 बिलकुल  न  देशी  जाए,  यह  ठीक  बात  नहीं  है  t
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 मैं  प्र पने  अधिकारों  के  लिए  लड  रहा  हूं  दो

 मिनट  के  लिए  मुझे  सुनिये।  (ब्पबधात)

 SHRI  H  K  L.  BHAGAT  (East
 ‘Dethi)  Sir,  a  point  of  order  can  be
 raised  only  in  regard  to  the  business
 before  the  House.  I  am  raising  an  ob.
 jection  There  cannot  be  any  point  of
 order  at  this  stage  A  point  af  order,
 under  rule  376(2),  “may  be  raised  in
 relation  to  the  business  before  the
 House  at  the  moment”  What  {fs  the
 business  before  the  House  at  the
 moment?  On  what  can  the  raise  a
 pomt  of  oider?  He  cannot  raise  a
 point  of  order

 SHRI  MADHU  LIMAYE:  On  a
 pending  business

 SHRI  H  &  L  BHAGAT  There  is
 no  stem  at  the  moment  before  the
 House  on  which  you  ean  raise  a  point
 of  order  I  want  your  ruling  Points
 of  order  are  being  raised  on  matters
 which  are  not  in  relation  to  the
 business  of  the  House  at  the  moment

 He  cannot  raise  a  point  of  order
 now  As  I  submitted  you  must  give
 a  ruling  as  to  how  and  when  points  of
 order  can  be  raised  because  points
 of  order  are  being  misused’  He  did
 not  come  yesterday  ‘You  have  con-
 eluded  the  debate  and  you  said  you
 have  closed  it  A  Member  cannot
 80  on  speaking  at  Jength  on  a  privi-
 lege  motion  He  has  spoken  six  times
 on  this  He  wants  to  speak  again.  No
 point  of  order  can  be  raised,  I  want
 your  ruling  on  this,  whether  he  can
 raise  a  point  of  order  in  this  man-
 ner,  like  this

 MR  SPEAKER:  Of  course,  at
 present,  there  is  no  business  before
 the  House,  and  his  point  of  order
 relates  to  no  business.  There,  you  are
 cortect.  Let  me  know  on  what  matter
 is  the  point  of  order  being  raised
 Is  It  a  submission  or  a  point  of  order?
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 oh  भु  लिया  महू  पार्ट  साफ  भार

 हैं!  भाष  मुझे  इजाजत  देंगे,  तो  मैं  रवा सि शन

 कहूंगा।  नें  एक  पेंडिंग  मैटर  के  बारे  में  सब-

 मिशन  करना  चाहता  हूं  ।

 SHRI  C.  M.  STEPHEN  (Muvattu-
 puzha):  There  is  no  pending  matter.

 MR,  SPEAKER:  You  can  make  a
 submission;  not  a  point  of  order,

 SHRI  MADHU  LIMAYE:  The
 privilege  matter  is  pending.

 SHRI  C,  M.  STEPHEN:  A  point  of
 order  can  be  raised  under  rule  376
 either  arising  out  of  an  interpretation
 of  the  rules  or  articles  of  the  Con-
 stitution  or  in  relation  to  the  business
 before  the  House  at  the  moment,
 You  said  yesterday:  ‘I  have  closed
 the  matter  and  |  will  give  my  ruling
 sometime  later’.  The  matter  is  closed.
 How  can  it  be  opened?  I  have  no
 objection  to  any  subjective  evalu-
 ation  that  be  has  about  himself...
 CUinterruptions),  You  read  out  the
 Jetter  to  the  House  and  you  asked
 the  opinion  of  the  House  and  you  en-
 quired  from  the  Members  and  you
 came  to  this  decision  after  ascerta-
 ining  the  will  of  the  House.  The
 matter  wag  closed  by  you  after
 you  consulted  the  House.  Now  if
 somebody  is  permitted  to  reopen  this
 matter  it  will  be  a  dangerous  prece-
 dent  and  it  will  be  a  reflection  on
 all  of  us.  It  cannot  be  done;  all  of  us
 are  equal  before  law  and  all  of  us
 are  equal  before  you,  Mr.  Limaye
 may  have  his  own  opinion  about  him-
 self  but  let  hin  remember  that  he  ts
 une  among  the  है  Members  of  this
 House;  and  he  is  no  mora  and  no  less.

 ह...  लिमये  :  मैं  एक  मामूली  आदमी

 हूँ  1  मेरी  कोई  झ्योपीतिमन  नहीं  है।  लेकिन

 मरे भी  अधिकार हैं

 PROF,  MADHU  DANDAVATE
 {Rajapur):  I  have  a  point  of  order
 regarding  what  he  has  said.  I  wish
 to  bring  to  the  notice  of  Mr.  Stephen
 that  ag  far  as  the  privilege  matter
 was  concerned,  even  on  the  basts  cf
 what  he  has  read  out  from  the  pro-
 ceedings  of  the  House,  the  Speaker
 has  only  reserved  the  ruling.  So,  the
 matter  is  not  closed.

 SHRI  con  M.  STEPHEN:  I  have  clos-
 ed  the  matter—that  is  what  the  Spea-
 ker  is  reported  to  have  said.  oo

 PROF.  MADHU  DANDAVATE:  A
 person  who  raised  the  privilege  issue
 has  a  right  to  intervene  and  he  hag
 a  right  to  raise  any  point  of  order
 and  make  a  submission  in  that  regard,
 Therefere  he  should  be  heard...  (In-
 terruplions).

 MR.  SPEAKER:  To  all  of  them  I
 gave  a  chance  at  the  preliminary
 explanation  in  respect  of  the  motions,
 Yesterday,  {  said  that  I  had  heard
 all  your  points  of  view  and  4  have
 closed  the  matter.  J]  also  said  that  I
 should  see  all  the  debate  which  has
 taken  place  in  the  last  week  and  find
 out  what  points  have  been  raised
 and  that  3  would  take  a  lot  of  time.
 I  will  have  to  go  through  it  so  that
 l  may  not  be  in  doubt  as  to  what  is
 the  specific  issue,  I  had  promised  that
 I  would  hear  four  Members  who  ask-
 ed  to  be  heard  on  this  side  and  that
 side  Mr.  Madhu  Limaye  had  written
 that  if  it  could  be  kept  pending  till
 tomorrow,  it  would  be  better.  But
 neither  the  Members  wanted  it,  nor
 was  it  agreed  to.

 AN  HON.  MEMBER:  His  name
 was  not  amongst  them.

 aft  मधु  लिये  क्‍या  प्राइम  मिनिस्टर

 कौर  श्री  रघुरामैया  के  नाम  उन  में  थे  ?

 उन्होंने  क्यों  इस्ट रवीन  किया?  मैं  एक  मामूली

 आदमी  हूं,  लेकिन  इस  सदन  में  मेरे  अधिकार

 श्रीमती  इंदिरा  गांधी  *  कभ  नहीं  हैं  ।
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 SHRI  K  LAKKAPPA  =  (Tumkur):
 fle  is  not  the  Leader  of  .he  House,
 The  Leader  of  the  House  has  a  right
 to  intervene  He  is  not  the  Leader  of
 the  House  unfortunately.

 MR  SPEAKER.  If  you  will  not
 kindly  mind  what  I  gay,  I  want  ६०
 say  this.  It  is  a  different  matter.  You
 can  make  a  submission  to  the  Speaker
 an  spite  of  what  has  happened.

 et  ay  feat  मान  लिया।

 अध्यक्ष  महोदय  अभी  मैने  अपनी  बात

 ही  नही  खत्म  की,  माना  क्‍या  ?

 But  the  wa,  you  address  and  the
 way  you  wrvte  is  exasp2rating  You
 write’  “I  have  given  you  a  detasled
 notice  based  on  the  chargeshet
 against  Shr.  L  N.  Mishra  If  you
 are  interesteg  in  the  orderly  business
 of  the  House  then  immediately  upon
 the  conclusion  of  the  Question  Hour
 you  should  invite  me  to  raise  this
 question,  you  may  invite  such  other
 Members  as  you  want  to  "  Now,  I
 am  very  much  interested  in  the  or-
 derly  busness  of  the  House  I  am
 prepared  to  accommodate  Members
 on  this  side  or  that  side  im  spite  of
 some  obstacle;  that  May  have  been
 theie  But  this  ३8  mot  the  way  to
 address  the  Chair  of  write  to  me
 l  do  not  mind  After  all,  if  something
 basic  is  left  out,  I  cam  make  an  ex-
 ception  but  not  under  this  type  of
 pressure

 tt  मधु  लिमये  :  प्रत्यक्ष  महोदय,  चूंकि
 ये  बार-बार  मुझे  टोकते  हैं घौर  इतना  टोकते

 हैं  इस  लिए  गुस्सा  झामा  स्वाभाविक  है  ।

 अगर  ये  बार-बार  नही  ह, द  तो  ड्राप  जानते

 हैं  कि  मैं  बहुत  ही  विवशतापूर्वक  पति  बात

 करता  हु।  में  केवल  तीन  प्रार्थना  बारना  चाहता

 ट्र।
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 बल  टल  जी  ने  सवाल  उठाया  था  कि
 क्या  उमरा शबर  दीक्षित  जी  बा  बक्तब्य
 आयेगा  ?  उस  पर  श्रीमती  दादिया  शादी  4

 कहा  :

 “We  do  not  see  what  you  are
 going  to  examine  hecause  the  pri-
 vilege  motion  jg  against  the  House
 Minister,  the  Home  Minister  con-  |
 taunues,  the  persons  may  change  but  |
 the  Hons  Muimster  continues,  Tha
 is,  why  he  ig  dealing  with  —  the
 question.”

 मुझे  पता  नही  उन  को  कोन  उपदेश  देता
 है।  जब  मामला  प्रो  गहराई  में  जा  रहा  है।
 संविधान  की  धारा  75  के  अन्तर्गत  कलेक्टर
 रिस्पांसिबिलिटी  होती  है।  राज  उस पाश वर

 दीक्षित  गृह  मन्त्री  दही  हैं।  लेकिन  म मलिपारिषद्‌
 के  रहस्य  आज  भी  है  ।  भ्रमर  वह  प्र पने  द्वारा
 मतलिसण्ड-  7  की  ओर  में  दिए  गए  ब्र भि वचन  को

 पूरा  नहीं  वर  से  ते  है  ता  उमा शकर  दीक्षित

 का  हस  सदन  के  सामने  वादा  चाहिए  कि  मैं

 लाचार हू,  मैं.  मंत्रिमण्डल  से  हट  रहा  हू,  तो  हम

 लॉग  उस  के  खिलाफ  मामला  नहीं  उठाएंगे
 अगर  इस  प्रणय  पर  वह  इस्तिए।  दें ग्रे  थ  में

 लाचार  हू  मै  वचन  का  पूरा  नही  7रवा  सरता,

 मैं  हट  रहा  हु  ।  फिर  उस  के  बाद  मामला  सर-

 बार  के  प्रमुख  के  खिलाफ,  प्रधान  मन्त्री  के

 खिलाफ  चलेगा।  श्राप  बहुत  गहराई  में  जा  रहे

 है.  में  केवल  चेतावनी  दे  रहा  हु  आप  का

 दूसरी  श्रार्थना  यह  हैं  +  जब  यह

 सवाल  उठा  कि  दूसरे  सदन  के  जो  सदस्य

 हैं  उन  के  खिलाफ  भ्रमर  प्रिमिला  था

 मामला  इस  समय  उठता  है  |. औ  क्या

 प्रक्रि]  होती  चाहिए,  बाप  हुलिया  दीजिए

 सेविन  शिकार  की  किताब  के  पृष्ठ  265

 के  ऊपर  इसके  बारे  में  प्रकिया दी  गई  है।

 जो  दोनों  सदनों  का  कमेटी  बैठा  था  ह... ज  कमेटी

 ते  निर्णय  किया  है  भोर  लोक  रुभा  ने  उस  को

 ताईद  की  है।  में  एक  ही  झनुल्छोेद  उस

 का  पढेंगे  :



 “Accordingly,  when  a  quxstion  of
 reach  of  privilege  or  contempt  of
 he  House  is  raised  in  either  House

 in  which  a  member,  officer  or  ser-
 nt  of  the  House  ‘is  involved,  the

 wocedure  followed  is  that  the  Pre-
 ding  Officer  of  the  EHlouse  in

 vhich  the  question  of  jsrivilege  is
 aised,  refers  the  case  to  the  Pre-

 siding  Officer  of  the  other  House,
 ly  if  he  is  satisfied  on  hearing

 the  member  who  raises  the  question
 or  persuing  any  document

 where  the  complaint  is  hased  on  a
 cument,  that  a  breach  of  privi-

 lege  has  been  committed.  Upon
 the  case  being  so  referred,  it  is

 e  duty  of  the  Presiding  Officer
 the  other  House  to  deal  with  the

 atter  in  the  same  way  as  if  it
 yere  a  case  of  breach  of  privilege

 that  House  or  of  a  member
 ereof.”

 तो  अपने  निर्णय  के  बाद  अगर  बाप  इस
 fist  पर  पहुंचे  हैं  कि  श्री  उमाशंकर  दीक्षित

 इस  सदन  का  अपमान  किया  है  तो  राज्य  सभा

 ध्येय  को  इस  बात  को  वहां  पर  उठाना

 iT)  और  राज्य  सभा  के  सभी  सदस्यों

 हमारे  ग्रीवा रों  की  रक्षा  करना  पड़ेगी।

 से  दिया  है  तो  उमाशं१:र  दीक्षित  जी  को

 ईई  नहीं  देनी  है,  तब  हम को  प्रधान  मन्त्री

 गांधी  के  खिलाफ  विशेषाधि  द्वार  at

 उठाने  की  इजाजत  कीजिए  क्योंकि

 यों  के  द्वारा  जो  वक्तव्य  दिये  जाते  हैं  उस

 प्रतिम  जिम्मेदारी  प्रधान  मन्त्री  की  है।

 दूसरी  बात  मैं  यह  कहता  चाहता  हूं  कि

 हिने  राम  का  सवाल  साया ।  अगर  ये

 चुप्पी  साधते,  कोई  सफाई  नहीं  देते  तो
 ae

 नहीं  थी।  लेकिन  उन्होंने  दो  सत्रों  के  बीच

 कारों  के  सामने  असत्य  वचन  कहे  हैं  बौर

 जि शीट  आई  है  जिस  की  काफी  लाइब्रेरी
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 में  रखी  गई  है  उस-  चार्जशीट  से  बिल्कुल  प्राइम-
 फंसी  केस  बन  जाता  है  कि  उन  का  जो  वक्तव्य

 था पंच नारो ंfl  क ेसामने  वह  सरासर  गलत  और

 झूट  था।  ऐसी  हालत  में  आप  कुलमोहन  राम

 से  कहिये  कि  वह  सफल  बने  आएं  और  वह  नहीं
 आते  हैं  तो  फिर  इस  का  यह  निष्कर्ष  निकलेगा

 कि  कुलमोहन  राम  हमारे  इल्जामों  को  कबूल
 करते  हैं,  प्रइमाफेसी  केस  बन  जाता  है,  उन

 का  मामला  प्रिविलेज  कमेटी  के  सामने  जाय

 और  या  तो  उमाशंकर  दीक्षित  जी  यहां  जाएं
 या  प्रधान  मन्त्री  के खिलाफ  विशेषाधिकार

 का  मामला  चले।

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  May  I  make  a  brief
 submission?

 My  submission  is  that  if  a  Minister
 happens  to  be  a  member  of  the
 other  House,  the  Minister  in  commit-
 ting  a  breach  of  privilege  would  be
 accountable  to  the  House  where  +¢he
 breach  of  privilege  had  been  commit-
 ted.  It  would  be  only  in  the  case  of
 a  member  of  the  other  House  that
 the  rule  applies  because  the  member
 would  not  be  available  here  to  give
 explanation  for  what  he  has  done.
 Therefore,  that  matter  will  te  refer-
 red  to  the  Presiding  Officer  of  the
 other  House.  But  since  the  Minister
 is  available  here  to  explain  his  con-
 duct,  to  put  up  his  own  defence,  this
 matter  does  not  require  to  be  referred
 to  the  Presiding  Officer  of  the  other
 House.  So,  we  have  to  deal  with
 him  here.

 श्री  अटल  बिहारी  वाजपेयी  (ग्वालियर)  :

 अध्यक्ष  महोदय,  मेरा  प्रिलिजी  मोशन  है।
 यम  के  हिसाब  से  प्रिविलिज  मोशन  पहले
 आना  चाहिए।

 अध्यक्ष  महोदय:  यह  प्राविधिक  का

 कहां  हूँ  मैं  तो  इस  को  प्रिविलेज  नहीं  समझता  हूं
 यह  जो  है--सवर्ण  डेमोक्रेसी,
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 श्री  क़््ट्ल  बिहारी  बाजपेयी  नहीं  वह
 तो  ऐड जन मेंट  मोशन  है  वह  मैं  बाद  सैं लग्य।

 श्री  एल  ०  एन०  मिश्र  के  खिलाफ  मै  त
 जिधिलेज  मोशन  बग  नोटिस  दिया  है।  जा
 जाउं शीट  लाइब्रेरी  भे  रखो  गई  है  उस  के  आधार
 बर  यह  प्रिविलेज  माश,  हे।  उस  दिन  हम  न
 जो  चार  प्राविधिक  मोशन  दिए  भे  उस  में  2म
 बा  समावेश  नहीं  था  क्योंकि  चाजशीट  बाद
 मे  रखी  गई  है।  मन  बाप  का  व  हल  यह  है
 मामले  मुह  हुए  हैं,  इसलिए  वे  मामले  भर  ,५-
 अलग  कर  के  नहीं  लिए  जा  सबे  ते  1  लिए  >एग
 ला  बाद  में  लिए  जाएग।  मुझ  प्राय  से  जहे

 पूछना  है

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K  RAGHU  RAMAI-
 AH)  He  must  give  a  otloi  notice.
 Suddenly,  he  gets  up

 SHRI  ATAL  BIHARI  VAJPAYEE
 I  have  given  notice  of  it

 SHRI  K  RAGHU  RAMAIAH
 I  know  But  we  did  not  xnow  that
 thie  was  going  to  be  taken  up  today
 We  should  have  prio:  mfo-mation

 SHRI  ATAL  BIHARI  VAJPAYEE
 I  have  already  given  notice  I  pave
 notice  yesterday

 SHRI  K  RAGHU  RAMAIAH
 We  have  no  information  that  it  will
 be  taken  up  today

 st  मधु  लिये  मरा  तोनस  25
 तारीख  बा  है।  तीन,  दिन  हा था ।

 शनी  क्या सन दत  मिश्र  श्री  ज्यामित्य

 बसु  से  तो  बहुत  पहले  दिया  जा  ।

 की  जटल  बिहारी  वाजपेयी  चाहे--
 शीट  जाने  के  तुरन्त  बाद  हम  ने  नोटिस  दिया ।
 बगर  में  ड्राप  |  ह: ठ  कौर  बात  पृष्ठ  चाहता ह  t

 मैं जानते  चाहता  हू  ि  यह  प्रीतिभोज
 मोशन  उठाने  के  बारे  मे  क्‍या  प्रक्रिया  होगी  ?

 राज  आप  को  एक  पत्र  मिला  है

 अध्यक्ष  महोदय  जार  पात्र  ता  राज
 जाते  है

 ली  टल  बिहारी  वाजपेयी  राज  कप
 का  7७  पत्र  मिला  है  श्री  भुवनेश्वर  रास  गा
 जाती  तुलना  राम  के  यहा  शौक  र  है

 अध्यक्ष  महोदय  चिर  वा  सि  है।

 थ्री  टल  बिहारी  बाज पेयों  ग्रध्यक्ष

 महोदय  का  श्री  भुवनेश्वर  राम  ने  लिखा  है।
 अ्र्यक्ष  महोदय  डस  मे  बढ़ी  गंभीर  बात  कही
 गए  है  र्म  मग हां  गया  है

 अध्यक्ष  महोदय  एसे  मालूम  देता  है  कि

 यह  आप  का  पह  ह. ल  मिल  गया  मेर  लिये  राज
 भी  रास्ते  महरे।

 की  प्रबल  बिहारी  बाजपेयी  प्रत्यक्ष

 महादय  दिन  पत्र  मे  यह  प्रारूप  लगाया  गया  है
 कि  सीबी धराई  ने  तुलमाहन  राम  के

 नौकर  वा  बयान  लिया

 झायँ  महोदय  वह  अ्रिविलेज  कहा  हैं

 मुझे  तो  मिल  नहीं  रहा  हैं

 SHRI  VASANT  SATHE  =  (Akola)
 On  a  poimt  of  order  under  rule  222
 before  you  allow  Mr  Vajpayee.

 भ्रध्यक्ष  महोदय  :  वाजपेयी  जी  में  श्राप

 के  प्रिबिलेज को  ढ  रहा  है,  किक  है,  मेरे

 पास  तो  नहीं  है  q



 श्याम  बिहारी  वाजपेयी  :  यह  श्राप

 चाबा लय  जाने  t  यह  पत्र  डाक  से

 गया  था  और  कापी  मर  पास  है।

 R.  SPEAKER:  I  will  see  to  it.

 भी  श्रटल  बिहारी  वाजपेयी  :  आप

 री  बात  सुन  लीजिये  t  नगर  श्राप  को

 नहीं  भी  मिला  हैँ  तो  भी  हम  यह  मामला
 ठा  सकते  है  क्योंकि  वह  मुझसे  मिलने

 था  |

 श्री  बसन्‍त  साठे :  आप  पहले  हमारा
 पाइंट  आफ  ब्राइडल  सुनिये  |

 MR.  SPEAKER:  Mr.  Tulmohan
 m  has  become  a  nightmare  to  me.

 आप  देखिये--तुलमोहम  राम  को  तो

 मिल  स्ट्रेन  होगा,  लेकिन  मेरे  च्प्ये  तो

 यहां  रोजाना  पांच-सात  बाते  लेकर  ञ्

 तैं  |  अब  इसको  हो  लिये  अगले  हफ्ते  इस

 करेंगे,  दो  दिन  की  छुट्टियों  में  आराम  से

 a

 श्री  अटल  बिहारी  वाजपेयी  :  ग्रध्यक्ष

 ध्रध्यक्ष  महोदय :  बिन  यह  जो  बाप

 3%  हैं,  वह  मेरे  पास  नहीं  है।

 श्री  ग्रस्त  बिहारी  वाजपेयी  :  मर  रइस
 या  लिखा  हुआ  है,  उस  की  ओर  आप  का

 दिलाया  चाहता  हूं।

 [IRI  VASANT  SATHE:
 ing  Mr.  Vajpayee  to  proceed,

 se  allow  me,  _  Sir,  to  raise  my
 of  order,  which  is  precisely  on

 Before
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 श्री  अटल  बिहारी  वाजपेयी  :  ये  चे गर मत
 के  उन  में  हैं,  इससे  बद  जाता  हूं  ।  |

 श्री  बसन्त  साठ  :  आप  घाटा  बिहारी
 हो  गये  हैं,  बुलेटिन  में  झप  बा  माम  गत
 ञ्  गधा  है।

 श्री  बदल  बिहारी  बाजपेयी  :  अ्नक्ष

 जी,  बुलेटिन  में  मेरा  नाम  गलत  आ  गधा  है,

 यह  भी  प्रीतिभोज  मामला  हैं टे  के  a

 डू.  क्  काम  नहीं  चलजेन्व---दिल्ली  में  काट

 प्त अभाव  है।

 SHRI  VASANT  SATHE:
 rule  222:

 Under

 “A  Member  may,  with  the  consent
 of  the  Speaker,  raise  a  question  in-
 volving  a  breach  of  privilege  either
 of  a  member  of  the  House  or  of  the
 House  or  of  a  Committee  thereof.”

 Then  follow  rules  225  and  226,  rules
 223  and  224  intervening  to  say  the
 conditions  under  which  consent  can
 be  given,  Rules  225  and  226  are  well
 known.

 Now,  if  you  see  the  book  by  Kaul
 and  Shakdher,  which  ig  quoted  by
 every  one  as  the  Bible,  the  procedure
 for  dealing  with  questions  2f  privile-
 ge  is  given  on  page  225.

 It  is  specifically  mentioned  therein
 that  the  Speaker  has  to  give  his  con-
 sent  first  on  receipt  of  a  notice  before
 the  matter  is  allowed  to  be  raised  in
 the  House.  What  is  the  procedure?  If
 it  is  against  a  Member,  then,  that
 Member  alone,  either  to  you  in  the
 Chamber,  or,  if  you  allow.even  in  the
 House,  is  allowed  to  explain.  Otherwise,
 after  giving  consent  only,  the  Member
 who  wants  to  raise,  can  make  a  small
 statement.  There  is  absolutely  no  pro-
 vision  in  the  rules  which  are  binding.
 They  are  ‘not  governed  by  05  of  the
 Rules  of  UK  Parliament.  Our  indepen-
 dent  rules  which  govern  our  proce-
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 {Shri  Vasant  Sathe]
 dure  relating  to  privilege  categorically
 state  that  the  consent  is  to  be  given
 before  the  matter  is  raised.  No  debate
 is  possible.  You  cannot  take  the  opi-
 nion  of  hundred  members.  You  cannot.
 There  is  no  procedure.  It  is  contrary
 to  the  rules.  You  cannot  say,  ‘I  want
 to  listen  to  the  advice  of  the  Members
 before  giving  consent.’  That  is  entirely
 your  prerogative.  You  have  to  decide.
 You  may  consult  the  book  and  also  if
 you  like,  you  may  consult  the  rules.
 Therefore,  we  are  having  a  wrong  pro-
 cedure  here  that  the  matter  is  allowed
 to  be  raised  in  the  House.  You  hear
 members  and  thenyouarenot  able
 to  make  up  your  mind  whether  con-
 sent  is  to  be  given  or  not.  For  that
 you  listen  to  the  members.  It  is  a  very
 irregular  procedure  which  you  have
 started  and  it  is  contrary  to  the  rules.

 MR.  SPEAKER:  I  tell  you  that  I
 have  not  before  me  either  this  motion
 or  this  letter  which  Mr.  Vajpayee  is
 quoting.  When  you  send  _  something,
 at  least  the  paper  On  which  you  base
 the  motion  should  be  sent.  It  is  the
 member’s  duty  that  if  he  quotes  from
 a  paper,  he  should  underline  it  or
 send  a  clipping  along  with  the  no-
 tice.  I,  therefore,  request  you  to
 kindly  send  it  in  a  formal  manner
 and  we  wil]  take  it  up  ‘tater  on.  I
 have  nothing  before  me  now.

 श्री  अटल  बिहारो  वाजपेयी  :  मैं  मिवेदम

 करूं--मैंने  कल  नोटिस  दिया  था  |

 अध्यक्ष  महोदय  :  मेरे  पास  न  कोई
 चिटठी  है  शौर  न  कोई  नोटिस  है  ।

 श्री  अटल  बिहारी  वाजपेयी  :  शल

 मुझे  कहा  गया  था  कि  L0  बजे  के  बाद  आया

 हँ.  इसलिये  कल  नहीं  लिया  जायगा,  आज

 लिया  जायगा  ।  नोटिस  आपके  पास  होना

 चाहिये  ।  फिर  भी  क्‍या  हम  इस  मामले  को

 उठा  नहीं  सकते  ?  एसा  नहीं  हो  सकता  !
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 MR,  SPEAKER:  Mr.  Bosu  has  rais-
 ed  this  matter  already.  You  send  the
 letter.  On  receipt  of  it,  I  will  consi-
 der,

 श्री  अटल  बिहारी  वाजपेयी  :  आप  जरा

 सुन  लोजिये।  जब  श्री  ज्योतिर्मय  बसु  कौर  मैंने

 मौज  दिये  थे  तो  आपने  य  कहा  था  कि

 जब  तक  और  मौज  जो  पहले  के  पड़े  हुए हैं,

 SHRI  VASANT  SATH#:  What  is
 your  ruling  on  my  point  of  order?
 Before  you  hear,  you  must  give  a
 ruling  on  my  point  of  order,  or  is
 that  also  not  required?

 श्री  अटल  बिहारी  वाजपेयी  :  ग्रध्यक्ष  जी

 मैं  इस  पर  आपका  रूलिंग  चाहता  हुं---जब
 तक  पुराना  प्रिविलिज  तय  न  हो  क्या  हम
 शिकायत  नहीं  कर  सकते  ?

 MR.  SPEAKER:  I  am  asking  them
 what  is  the  letter.

 SHRI  VASANT  SATHE:  Under
 that  garb,  he  is  narrating  everything
 which  he  should  have  done  before.

 अध्यक्ष  महोदय:  मुझे  देख  तो  लेने
 दीजिये।

 श्री  अटल  बिहारी  वाजपेयी  :  मैं  तो

 ऑ्रापकी  गाइडेंस  मांग  रहा  हूं--आ्रपने  यह  कहा
 कि.......

 अध्यक्ष  महोदय  :  जब  वह  रा  जायगा

 तब  उसको  देख  लूंगा  1

 श्री  अटल  बिहारी  वाजपेयी  :  लेकिन

 अध्यक्ष  महोदय  अगर  कोई  घटता  तत्काल

 हो  जाती  है,  जैसी  कि  एक  घटना  हुई  है--

 मुझे  अफसोस  है  कि  आपके  सचिवालय  ने

 ग्राहको  वह  पत्न  नहीं  दिखाया  ।  इसमें  यह  लिखा

 हुआ  ह--तुलमोहनराम  के  नोकर  ने  कहा
 हँ--  मुझे  सी०  बो०  आई०  ने  गवाही  के  लिये



 अध्यक्ष  जी,  श्राप  इस  पर

 |  दीजिये  ।

 HRI  C.  M.  STEPHEN:  He  objects
 any  reference  to  a  matter  which

 t  before  the  House.  (Interrup-

 IRI  VASANT  SATHE:  Kindly
 ‘to  page  257  of  Practice  and

 ed  ure  of  Parliament  hy  Kaul
 Shakdher.  I  quote:

 question  of  privilege  may  be
 sed  in  the  House  only  after  ob-

 []  the  consent  of  the  Speaker
 );  this  has  been  made  obligatory
 that  the  time  of  the  House  is tt  taken’  up  by  raising  a  matter
 ich,  on  the  face  of  it,  78  not  ad-

 ssible.”

 do  you  hear  that?  (Interrup-

 श्री  अटल  बिहारी  वाजपेयी  ;  यह  कौन

 करेगा  ?

 VASANT  SATHE:  Please  do
 aste  the  time  of  the  House.

 अटल  बाहरी  वाजपेयी  जब  तक

 नंगे  नहीं  तब  तक  कंसे  फैसला  कर

 .  SPEAKER:  It  came  yesterday.
 told  that  unless  current  mo-

 is  disposed  of  we  2annot  take  up
 We  are  already  in  _  the
 |  of  taking  another  business.

 it  up.

 अटल  बिहारी  वाजपेयी  :  :  इसी  के

 कह  रहा  हूं  |  अगर  कोई  घटना  कल
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 r  the  procedure,  how  can  we
 ip  this  privilege  in  hetween?  I

 u  that  I  have  taken  notice  of
 when  the  time  comes,  we
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 हो  जाय  वही  मैं  आपके  ध्यान  में  ला  रहा  हूं  ।

 ग्रुप  सुनते  नहीं  हैं  ।  चेम्बर  में  कॉ  बात  नहीं
 होगी,  यह  कोई  प्राइवेट  मामला  नहीं  हैं  ।

 श्री  वसंत  साठे  :  जब  से  सेशन  चालू
 हुआ  है  तब  फे  रेन्स  पर  होल्ड  कर  रखा  हैं  ।

 SHRI  SHYAMNANDAN  MISHRA:
 Sir,  I  am  rising  on  a  point  of  order.
 My  point  of  order  is  that  this  matter
 is  pending  for  the  consideration  of
 the  House  and  by  yourself.  Now  a
 new  and  additional  information  has
 come.  Let  the  Chair  hear  the  point
 of  order,  Sir,  the  entire  gamut  of
 matters  relating  to  the  licence  scandal
 is  pending  consideration  before  the
 House  and  also  before  the  Chair.

 SHRI  C.  M.  STEPHEN:  It  is  not
 before  the  House.

 SHRI  SHYAMNANDAN  MISHRA:
 Now,  we  have  an  additiona]  informa-
 tion.  ‘That  will  be  made  available  by
 the  hon,  Member,  Shri  Vajpayee.
 That  information  might  transform  the
 whole  character  of  the  case,  And
 that  would be  of  great  advantage  in
 considering  the  whole  matter  in  a
 proper  perspective.  So,  this  notice
 is  to  lay  fhat  information.  If  he
 wants  to  convey  it  to  the  Hotise,  we
 want  a  very  precise  ruling  from  you
 on  it.

 MR.  SPEAKER:  When  you  _  give
 a  motion,  along  with  that,  you  start
 Treading  it  from  a  paper  ora  letter.
 And  that  -Jetter  must  have  been
 attached  also  with  that  and  submitted
 to  the  Speaker.  Mr.  Sathe,  when  the
 privilege  comes,  the  Speaker  exa-
 mines  it  and  he  holds  whether  it  is
 in  order  or  not.  But,  before  giving
 his  consent,  if  he  is  a  little  bit  in
 suspense  or  in  doubt,  he  Mas.  the
 option  to  listen  only  to  the  Member.
 That  I  know

 SHRI  VASANT  SATHE?  You  can
 do  that  under  Rule  228,

 ।
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 MR.  SPEAKER:  When  you  all
 get  up,  you  do  not  hsten  to  me.  We
 fook  up  some  privileges  on  one  of
 which  the  hon,  Member  wants  to
 submit  his  own  information.  It  ९
 now  at  the  consent  stage,  Regarding
 that  I  wanted  to  hear  and  so  I  gave
 you  the  chance.  That  process  was
 completed.  Even  today  Mr,  Limaye
 insisted  that  he  was  left  over  on  that
 Those  were  only  under  consideration
 —all  the  previous  motions  Imme-
 diately  after  I  give  my  ruling,  I  will
 take  notice  of  this  and  then  take  tt
 up.  But  kindly  do  not  negative  my
 ruling.

 SHRI  SHYAMNANDAN  MISHRA:
 Should  we  be  deprived  of  the  know-
 ledge  of  the  nature  of  the  offence
 that  has  occurred?

 MR,  SPEAKER  This  is  not  the
 process  that  in  bctwern  some  cases
 you  bring  in  another.  After  the  onts
 already  with  us  are  disposed  of,  we
 will  take  notice  of  this  How  can  we
 take  simultaneously  so  many  others’

 1  would  request  Shri  Vajpayee  not  tu
 insist  on  that.

 SHRI  SHYAMNANDAN  MISHRA.
 He  .s  lodging  the  first  information
 report

 MR  SPEAKER’  He  could  have
 attached  a  copy  of  that  Jetter  with
 this,

 st  gen  बिहारी  वाजपेयी  श्राप
 झगर  दो  मिनट  मुझे  देते  तो  झगड़ा  नहीं  होता  |

 शापने  यह  कहा  कि  कन  मेरा  मोशन  पाया
 शरीर  कल  अगर  कोई  लैटर  मेरे  पास  था  तो
 कल  उसे  भी  लगाना  चाहिये  था  )

 MR  SPEAKER:  I  will  take  notice
 of  this  only  after  the  first  one  is
 disposed  of,  How  can  something
 come  in  biitween?
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 st  अटल  बिहारी  वाजपेयी  7  मगर
 इसके  बीच  में  एक  बडो  घटना  हो  गई  है
 बिता  सुने  आप  केसे  फैसला  कर  सकते  हैं  t

 SHRI  SHYAMNANDAN  MISHRA:
 If  an  imporstgnt  information  comes  to
 light,  should  it  be  privy  between  the
 Chair  and  the  hon  Member?  ~

 mene  we  इसमे  दा  कसे  भा
 नेगी  t

 tt  दया सनंदन  मिश्र  प्राय  इसको  रिजेक्ट
 क्रोधित  ।  उसका  रिहाई  दे  वह  ।

 क्री  अटल  बिहारी  वाजपेयी  मै  कोई
 मसी  जानकारी  नहीं  दे  रहा  है  जिसके  बारे  में

 सूचना  नहीं  दा  गई  1  यह  लैटर  आपका  लिखा
 ४  चला  है।  श्र  तु नमो हत थम  के  नोबल  ने
 गाज सवेरे  के  पत्र  आपका  भेजा  है।  उसकी
 कपी  मर  पास  है।  उसका  कप  सुनिये  तो  ।

 (व्यवधान)  आपके  आफिस  में  सिल  गया
 देह  पत्र  ।

 अ्रध्यक्ष  महोदय  मेर  पास  नही  धाया  t
 में  तु  बयान  राम  के  नौकर  ता  इंतजार  कर
 4%  हम  मुझे  दे  ।  आपकी  पता  चाहिये  था।

 Thi,  is  not  the  proper  stage.

 जा 1  दे  दीजिए  इसकी  नकल  ।

 श्री  झील  बिहारी  वाजपेयी  मगर  इससे
 जा  बात  है  क्या  वह  बात  मैं  भ्रामक  सामने  नही
 रख  समझता  *

 प्रत्यक्ष  महोदय  जज्बे  प्रापर  सटे  ज  करायेगी
 जय 1

 श्री  झल  बिहारी  वाजपेयी  प्रोपर  स्टेज

 यही  है  ।  बोकर  का  यह  आरोप  है  कि  मैंने
 स।०  बी०  भाई  के  सामने  जो  बयाने  दिया

 बहू  बयान  तुल मोहनराम  को  बता  दिया  |



 fio  बी०  आई०  तुलमोहतराम  के  साथ

 मलकर काम  कर  रही  है  1  (व्यवधान  )
 करार  ते  ऑ्रपकों  शिकायत  लिखी  है

 प  इसको  मामूली  समझ  रहे  हैं  1

 अध्यक्ष  महोदय  :  मेरे  पास  है  कहां  #

 श्री  अटल  बिहारी  वाजपेयी  :  सी०  बी०

 0  की  जांच  का  क्‍या  स्वरूप  है  यह  मैं

 गाना  चाहता  हूं.  1

 अध्यक्ष  महोदय  :  मेरे  पास  दे  दीजिये

 सेंको  ।  मेरे  पास  नहीं  अा याप।

 जो  ध्रटल  बिहारी  वाजपेयी  :  जरगर  आप

 देखेंगे  तो  आप  सुनकर  भी  फैसला  कर  सकते
 हैं  ।  क्या  श्राप  सुन  नहीं  सकते  ?

 अध्यक्ष  महोदय  :  आप  मेरी  बात  सुनिये

 नियम  यह  है  कि  आप  किसी  अखबार  से  कोट

 करते  हैं  तो उस  अखबार  को  साथ  दें  t

 SHRI  VASANT  SATHE:  Nothing
 eing  said  about  that  letter  should

 980  on  record  till  it  is  given  to  you.

 श्री  अटल  बिहारी  वाजपेयी  अध्यक्ष  जी

 आप  को  लेटर  दे  दिया गवा  |  अगर  वह
 के  पास  नहीं  पहुंचाते  यह  मेरी  जिम्मेदारी

 नही ंहूं
 |

 भ्रध्यक्ष  महोदय  |  राज  सुबह  भेजा  है
 बने

 श्री  अटल  बिहारी  वाजपेयी  :  अगर

 आपको  नहीं  मिला  तो  इसके  लिये  आप  का

 'सचिवालय  जिम्मेदार  है,  न  कि  मैं  ।

 ger  महोदय  :  आप  ऐसे  लड़ते  हैं
 जैसे  दो  ग्रामीण  बाजार  में  लड़ते  हैं.  |

 LJ
 We  are  dealing  as  member  and

 peaker.
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 श्री  श््ट्ल  बिहारी  वाजपेयी  :  मैं  ऐसा
 हीं  करता  हूं,  अप  जानते  हैं।  लेकिन  ह:

 मेरा  मुह  बन्द  करने  को  कोशिश  कर  रहे  हैं  ।

 श्री  दयानन्द  सिर:  इस'  सूचना  से

 लोग  क्यों  घबराते  हैं।  ग्राम  सूचना  गलत  है
 तो  काटे  ।

 श्र  अटल  बिहारी  वाजपेयी  :  यह  चिट॒ठी

 स्ब  कहां  से  आपके  पास  आई  हूं  ?

 श्री  वपामनन्दन  सिर  :  इसको  आप  ही
 पढ़  दीजिये  t

 MR.  SPEAKER:  It  is  on  the  mo-
 tion.  The  motion  is  not  there.  You
 are  referring  to  a  letter  that  I
 receive  it  from  somebody.

 SHRI  ATAL  BIHAR]  VAJPAYEE:
 I  did  not  say  that.  He  said  that  he
 has  written  a  matter  to  the  Speaker
 and  he  has  sent  8  cony  of  it  to  me.
 I  think  it  is  an  urgent  matter.  JI  am
 seeking  your  permission.  It  is  a
 matter  of  urgent  public  importance.
 It  cannect  wait,

 Now  that  you  have  got  the  letter,
 kindly  allow  me  to  read  it  out.  (In-
 terruptions).

 SHRI  VASANT  SATHE:  Under
 what  rulg?  Just  quote  the  _  rule
 under  which  you  want  to  read  it

 out,  be  [ह

 श्री  शटल  बिहारी  बाजपेयी  :  आप
 सझ  इजाजत  नहा  छाड

 SHRI  C.  M.  STEPHEN:  Sir,  a
 very  dangerous  position  is  develop-
 ing  in  the  House.  These  rules  that
 we  have  passed  are  being  torn  into
 pieces.  There  is  a  procedure,  and
 we  have  to  conform  to  that  proce-
 dure;  it  is  a  right  guaranteed  to
 every  Member  here.  Any  violation
 of  that  procedure  is  a  violation  of  the
 rights  of  the  Member.  We  have  been
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 .sowing  the  seeds  of  violation  of  the
 rights.  It  should  not  be  permitted
 3  want  to  raise  a  vital  question  ot
 importance,  The  question  is  whether
 in  the  matter  of  raising  a  question  of
 privilege,  any  Member  who  has  given
 notice.  (Interruptions).

 MR.  SPEAKER:  Please  sit  down.
 SHRI  ए,  M.  STEPHEN:  Sir,  when

 I  attempt  to  say  something  of  impor-
 tance,  you  want  me  to  sit  down;
 when  anything  is  said  on  the  other
 side,  they  go  on  uninterruptedly;
 they  are  permitted,  We  must  ex-
 plain  our  position.  Our  position  is
 this.  How  long  can  this  happen,  !
 really  do  not  understand,  The  point
 ३  want  to  raise  is  this,  before  you
 lay  it  down  as  a  precendent.  It  is
 about  any  Member  who  has  given  2
 notice  and  who  can  raise  that  point

 here  and  make  a  preliminary  state-
 ment.  I  went  through  May’s  Par-
 liamentary  Practice.  I  do  not  find

 that  a  person  who  has  given  a  notice
 can  make  an  open  submission  in  this
 House.  What  I  am  submitting  is,  4
 complete  discussion  has  got  to  take
 place  before  you  lay  down  your
 decision.  Now,  what  happens  is,  one
 side  is  having  its  say,  and  the  other
 side  is  not  having  its  say.  That
 goes  on.  The  other  side  is  comple-
 tely  sifent>  ठस  the  matter  can  be
 discussed  with  you  privately.  That  is
 wimt  “May's  Paritamentary  Practice
 says.  This  is  what  it  says:

 “As  a  motion  taken  at  the  time
 for  matters  of  privilege  is  Thefeby
 given  precedence  over  the  pre-
 arranged  programme  of  public
 business,  the  Speaker  requires  to  be
 satisfied,  both  that  there  is  a  prima
 facie  case  that  a  breach  of  privilege
 has  been  committed:  and  also  that
 the  matter  is  being  raised  at  the
 earliest  opportunity.  If  he  is  not
 so  satisiied  when  the  circumstances
 are  firat  brought  to  his  attention
 privately,  he  may  inform  the  Mem-
 ber  that  he  is  not  entitled  to  raise

 the  matter  as  a  question  of  privi-
 lege,...."

 fa tome.
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 Now,  Kaul  and  Shakdher,  in  their
 Practice  and  Procedure  of  Parlia-
 ment  say  that  there  is  a  difference
 between  a  privilege  motion  taken
 against  a  stranger,  and  against  a
 Member.  In  the  matter  of  privilege
 motion  taken  against  a  Member,
 edore  you  are  preliminarily  satisfied
 ateut  the  admissibility  of  it,  the
 Member  implicated  against  hag  got
 the  right  of  hearing  before  you  either
 privately  or  on  the  floor  of  the  House.
 It  is  never  stated  there  that  he  who
 hag  given  a  notice  can  come  before
 the  House  and  make  a  statement  by
 himself;  that  has  been  going  on  here.
 There  are  dangerous  cansequences.
 Although  the  matter  will  ultimately
 be  adjudged  untenable  because’  8

 person  gets  the  floor  of  the  House,
 allegations  are  made  against  Mem-
 bers  of  the  House  or  even  out-

 siders  and  they  go  on  recorc  and
 the  other  side  is  not  before  the
 House,  This  is  not  a  situation  con-
 templated  by  the  rules.  May's  Par-
 liamentary  Practice  does  not  apply
 her  because  we  are  governed  by  our
 rules.  My  submission  is  that  rules  do

 not  contemplate  that  sort  of  thing.
 Exceptions  sHould  not  be  allowed  in
 this  manner.  Rules  do  not  contem-
 plate  a  public  hearing  before  you
 finally  come  to  a  decision  that  there

 is  a  prima  facie  case.  When  there  is
 a  prima  facie  case,  the  matter  comes
 before  the  House.  No  debate  can
 take  place  here  except  on  the  basis
 of  a  motion  or  question.  Unless  8
 motion  is  moved  no  discussion  could
 take  place,  Therefore  any  discussion
 or  any  debate  except  under  rule  398
 or  on  the  basis  of  a  motion  is  imper-
 missible.  Rules  do  not  permit.  wa
 arises  only  after  you  decide  under  222
 that  there  is  a  prima  facie  case;  that
 is  permissible  and  tenable.  There-
 fore  any  attempt  made  to  ventilate
 this  matter  under  the  cover  of  the
 notice  given  to  you  before  you
 decide  that  it  is  admissible  ig  absolu-
 tely  impermissible.  Kindly  do  not
 lay  down  any  precedent  to  the  con-

 trary.  We  have  wasted  two  weeks
 in  these  exercises  in  futility;  let  it
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 not  be  carried  on.  This  dangerous
 thing  will  have  to  be  resisted.

 SHRI  a  M.  BANERJEE:
 on  a  point  of  order.

 MR.  SEAPKER:  Please  sit  down.
 I  have  to  dispose  of  the  first  point
 of  order.  Mr.  Vajpayee’s  motion
 which  Ireceived  yesterday  was  about
 the  school  in  memory  of  L.  N.
 Mishra’s  father.  This  motion  was
 given  yesterday.  This  letter  was
 written  this  morning.  How  can  this
 motion  be  set  against  this  jetter?

 I  mse

 कली  अटल  बिहारी  वाजपेयी  :  कल  मैंने

 प्रस्ताव  की  सुचना  दी  थी  यह  पत्र  आज

 भाया  है

 झटका  महोदय  :  यह  उसमे  कसे  घुसा
 गया  :

 की  प्रबल  विहारों  बाजपेयी  :  मे  बताता

 ह्  कैसे  घुसा  या  i

 मैंने  नोटिस  कल  दिया  था  |  इसमे  पहले
 भी  इस  मामले  में  नोटिस  दिए  जा  ग्ब्कें  है  ।

 MR.  SPEAKER:  ‘You  cannot  raise
 in  your  notice  future  events  which
 are  not  anticipated,

 of  इयाभगंदम  मिथ:  प्रत्यक्ष  महोदय,
 दस  लाख  लोगो  से  हम  चुन  कर  जाते  है  ।
 क्या  हमें  अपनी  बात  भी  नहीं  कहने  दी
 जायेगी  ?  (व्यवधान )

 शी  काहल  बिहारी  बाजपेयी:  =  4%
 प्रारम्भ  में  बहा  था  कि  जो  प्रज्वलित  मोशन
 शापने  पेशीय  रखे  है,  जिन्हें  आपको  बाद  में
 लेगा  है,  झगर  उमर  पर  विद्या  झरने  के  बीच  मे

 कोई  ऐसी  घटना  हो  जाये,  जो  बढ़ी  गम्भीर  हो
 शर  जिसकी  तरफ़  झ्रापका  ध्यान  खीचा।
 ज़रूरी  हो,  तो  उसके  लिये  क्‍या  किया  जाये  ।

 478  LB—9,

 मैंने  यहां  से  शुरू  किया  था  और  मैंने  कहा  था
 कि  मैंने  ग्राहको  एक  पत्र  लिखा  है  कि  श्री
 सुक्को हल  राम  के  नोबल  में  आपको  एक  पत्र
 लिखा  है,  जिसकी  छापी  मेरे  पास  है।
 (व्य ब्र भात)  अ्रत््मयक्ष  महोदय,  अगर  ये  लोग

 इस  तरह  बालेने  तो  बम  सही  चलेगा  ।

 (व्यवधान  )

 SHRI  K  LAKKAPPA:  Sir,  they
 must  have  bribed  the  servant  of  Shri
 Tul  Mohan  Ram  and  thus  got  this
 petition.  Their  strategy  is  to  hold
 the  House  to  ransom.  The  petition  75
 fake,  It  must  have  been  invented  in
 collusion  with  the  servant.  They
 are  bringing  in  all  kinds  of  fictitious
 petitions  ‘How  can  you  allow  them
 under  the  rules?  (Interruptions).

 at  अटल  बिहारी  वाजपेयी  :  ग्रध्यक्ष
 महोदय,  बाप  स्वीकार  करेंगे  कि  सारा  मामला
 लाइसेस  स्कैंडल  से  जुड़ा  हा  है  ।  जो  भी
 प्रिविलिज  मोशन  प्रा  रहे  है,  वे  लाइसेंस  स्कैंडल
 को  लेकर  झा  रहें  है।  एक  नई  बाल--एक
 बडी  गम्भीर  बात--हां  गई  है,  ौर  हम
 आपको  सलाह  चाहते  है  कि  इस  मामले  को
 हम  कसे  उठाये  ।  स्वाभाविक  है  कि  आप

 पूछने  बि  बह  नई  बात  क्‍या  हो  गई  है  ।
 मे  बताना  चाहता  हु  कि  श्री  कुलमोहन  राम
 के  नौकर  ने  आपको  एक  पत्र  लिखा  है।
 उस  प्र  की  कापी  मेरे  पास  है  1  उस  पत्र  मे
 लिखा  बुझा  है

 “मैं  भुवनेश्वर  राम  पुत्र  श्री  बाबू  जो
 राय  बल्ब

 (स्यववाम)  झब् यक्ष  महोदय,  क्या  बाप
 इनको  काबू  नहीं  कर  सकते  ?

 (व्यवस्थित)  यह  पत्र  पढ़ा  जायेगा  ।

 (न्यचजान)  ये  ष्ह्  पढ़ने  से  कैसे  रोक  सकते

 हैं?  (क्यश्षणान)
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 SHRI  VAYALAR  RAVI  (Chira-
 yenpil):  Sir,  you  cannot  allow  him
 to  read  the  letter....  (Interruptions).

 SHRI  K,  LAKKAPPA:  Sir,  this
 cannot  be  read  in  the  House  under
 the  rules.

 श्री  अटल  बिहारी  वाजपेयी  :  ग्रध्यक्ष
 महोदय,  श्राप  मुझे  यह  पत्र  टेबल  पर  रखने
 की  इजाज़त  दीजिये

 were  aged:  आप  दे  दीजिये  ।
 मैं  इसको  देख  लगा  t

 श्री  अटल  बिहारी  वाजपेयी:  श्राप  नया
 देखेंगे  ?  पत्र  आपके  पास  पाया  हुआ  है  ।
 मैं  इसको  ग्राथेन्टीकेट  करता  हू  ।  मैं  इसका
 टेबल  पर  रख  रहा  हु  ।  लेवि'न  इसमे  जो
 मामला  उठता  है,  वह  बडा  गम्भीर  है  ny
 नौकर  वा  आरोप  है  कि  उसने  सी०  बी०  कराई
 के  सामने  जो  बयान  दिया,  वह  बयान
 सो०  बी०  आई  ने  श्री  तुलना  हराम  को  बता
 दिया  |  नतीजा  यह  है  वि  लेकर  को  नौकरी
 से  निकाला  दिया  गया  है  श्लोक  उसकी  पुरानी
 तन्ख्वाह  ज़ब्त  वर  लीं  गई  है  1  क्या  सी०  बी०
 झाई०  और  श्री  तुलमाहन  राम  मिल  जार  काम
 बार  रहे  हे?

 (व्यवधान)  मै  इसको  झ्राधेन्टी कट
 कर  टेबल  पर  दे  देता  हु  ।

 SHRI  S.  M,  BANERJEE  (Kanpur):
 Sir,  on  a  point  of  order.  I  am  not
 taiking  about  the  letter  and  ]  do  not
 know  the  contents  of  it.  My  point
 of  order  38  this.  Shri  Vajpayee  Has
 read  out  from  a  letter  written  to  you
 by  the  servant  of  Shri  Tul  Mohan
 Rant.  A  particular  sentence  hag  been
 read  out  from  that  document,  which
 raisés  a  very  important  matter  on
 which  I  would  request  you  kind-
 ly  to  give  a  ruling.  It  is  also
 confirmed  that  this  letter  has
 been  written  to  you.  You  have
 got  the  original  letter  and  a  copy  is
 with  Shri  Vajpayee.  A  serious  charge
 has  been  made  against  the  CBI  it-
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 self.  In  the  larger  interest,  you  kind-
 ly  send  the  Ietter  to  the  CBI,  to  find
 out  whether it  is  true  or  not.  More-
 over,  if  the  CBI  has  shown  the  docu-
 ment  to  Shri  Tulmohan  Ram,  it
 means  that  the  entire  CBI  Report  is
 nothing  but  ean  eye-wash  or  a  white-
 wash.

 I  would  request  you  that  this  docu-
 ment  should  be  allowed  to  be  placed
 on  the  Table  of  the  House  and  it
 should  be  circulated  to  all  the
 Members  On  Monday,  we  should  be
 given  8  chance  to  discuss  the
 entire  letter.  Cnterruptions),  I
 have  not  finished.  In  the  larger
 interest  of  the  House,  if  our  inte
 grity  ius  challenged,  it  should  be
 cleared  of  Shri  Tulmohan  Ram  35
 not  attending  the  House,  If  3१६  75
 proved  that  he  is  in  league  with  the
 CBI  (interruptions)  This  docu-
 ment  which  has  been  authenticated
 should  be  circulated  to  all  the  Mem-
 bers

 SHRI  K  RAGHO  RAWATAH  :  Ac-
 cording  to  procedure  that  has  been
 followed,  I  object  to  xt.  (Interrup-
 tions).  I  would  hke  to  submit  that  you
 have  allowed  a  certain  document  to
 be  placed  on  the  Table  of  the  House

 SOME  HON.  MEMBERS:  No,  no

 SHRI  K  RAGHU  RAMAIAH:  We
 object  to  the  laying  of  the  document
 on  the  Table  of  the  House.  We  have
 a  right  to  object  to  it.  We  have  no
 earlier  notice  of  what  the  document
 is.  If  a  document  hke  that  is  to  be
 laid  on  the  Table  of  the  House,  we
 will  be  prejudiced,  We  have  no
 opportunity  to  contradict  it  or  to  com-
 ment  on  it  or  sey  whet  we  have  to
 say  about  it.  It  is  but  fair  that  when
 a  document  hke  that  is  brought  be-
 fore  the  House,  we  should  have  a
 prior  opportunity  of  examining  it,  an
 opportunity  to  see  whether  it  35
 genuine  or  not,

 MR.  SPEAKER:  This  document
 suddenly  came  in.  He  said  it  is  a
 privilege  matter.  The  privilege
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 notice  was  given  yesterday.  This
 letter  came  in  today,  What  td  do?
 If  everything  is  to  be  taken  up  by
 @ggressive  actions  and  by  shoutings
 then  there  is  no  need  of  anything.  I
 fail  to  understand  how  we  can  pro-
 ceed

 ft  जगन्नाथ  राब  जोशी  (शाजापुर)  :
 भ्रध्यक्ष  महोदय,  कब  तो  सी०  बी०  भाई  की
 नीयत  पर  शक्‌  करने  का  कारण  है।  इसीलिए
 तो  हमने  पार्लियामेंटरी  की  प्रोब  की  माग
 की  थी  ।  (व्यवधान)

 SHRIMATI  MAYA  RAY  (Raig&nj):
 Mr.  Speaker,  Sir,  may  l  make  a  sub-
 mission?  2  ~

 We  find,  during  this  session;  right
 from  the  beginning,  every  time  the
 Chair,  that  means  to  say  you,  Sir,
 get  up  and  give  a  ruling  or  even
 make  an  observation,  several  of  these
 people  stand  up  togéther.  J  under-
 stand  that  there  are  Rules  of  Pro-
 cedure  that  guide  the  performance  of
 this  House.  I  see,  even  when  Mr.
 Vajpayee  stands  up,  Mr.  Shyam-
 nandan  Mishra  also  stands  up  to
 speak.  Can't  Mr.  Vajpayee  speak  for
 himself?  It  is  not  necessary  for  Mr.
 Mishra  to  do  that,  I  know,  they
 are  senior  Members  of  this  House.
 I  have  no  quarrel  about  fhat,  How
 they  should  behave,  how  they  should
 conduct  themsélves,  I  will  not  say
 anything.  In  el]  humility,  I  must
 say,  this  is  my  second  year  in  this
 House.  I  would  not  say  anything  to
 cast  any  aspersion  these  senior
 Members.  But  J  must  make  a  few
 Observations  here.  If  fhey  stand
 up  like  this,  we  can  also  do
 the  same  thing.  What  is  sauce
 for  the  goose  is  sauce  for  the
 gander  also.  But  I  object  to  the  way
 in  which  the  Chair  is  being  addressed
 each  and  every  morning.  It  is  not
 &  question  of  this  side  being  attack-
 ed,  Why  should  you,  the  Chair,  be
 subjected  to  this  behaviour?  I  take
 atrong  objection  to  this.  (Iriterrup-
 tions).

 33  brs.

 SHR  SHYAMNANDAN  MISHRA:
 The  entire  party  of  370  members  has
 been  commandecred  into  action
 against  the  Opposition.  Who  are  they
 to  tell  us  that  we  are  doing  some-
 thing  against  the  Chair?  As  a  matter
 of  fact,  it  is  they  who  have  been
 doing  sométhing  against  “the  Chair
 and  we  take  strong  objection  to  that.
 (Interruptions),

 SHRI  S.  A.  SHAMIM  (Srinagar):
 Having  listened  to  the  hon.  lady
 member,  I  want  to  assure  her  that
 the  situation  is  not  so  pathetic  as  she
 seems  to  think.  You  are  handling  the
 House  as  it  should  be  and  yoti  know
 that  the  Opposition  has  a  case  and  it
 must  be  heard.  In  that  particular
 case  you  are  using  your  discretion.
 Therefore,  she  need  not  make  the
 whole  thing  very  pathetic.

 Secondly,  you  in  your  wisdom  have
 observed  that,  when  one  Privilege
 Motion  is  pending,  no  other  Privilege
 Motion  can  be  raised.  I  said  it  ear-
 lier  also  and  I  repeat  that,  in  some
 cases  of  privilege,  time  is  of  essence.
 For  instance,  when  we  are  debating
 a  privilege  motion  here,  suppose
 somebody  finds  that  there  is  a  stran-
 ger  in  the  House  and  there  is  a  breach
 of  privilege  or  that  somebody  is
 voting  wrongly....  (Interruptions).

 MR.  SPEAKER:  Theré  is  no  end
 to  human  ingenuity.

 SHRI  8.  A.  SHAMIM:  What  I  mean
 to  say  is  that,  in  some  cases  like  the
 one  which  Mr.  Vajpayee  has  refer-
 red,  time  is  of  essence.

 Thirdly,  t  do  not  agree  that  any
 letter  by  any  servant  of  any  member
 ean  justifiably  be  presented  before
 this  House  and  a  question  of  privilege
 raised.  To  that  extent,  I  agree  that
 Prior  notice  should  be  given,  After
 all,  what  is  the  locus  stand:  of
 Mr.  Tulmohan  Ram’s  servant?  Mr.
 Tulmohan  Rem  has  taken  so  much



 my  iy
 40007 232

 a
 Licence

 Case  (Q.0.P.)

 [Shri  S.  A.  shamim]
 of  our  time—20  days;  and  now  if  is
 going  to  be  Mr,  Tulmohan  Ram's
 servant.  (Interruptions).

 SHRI  DINEN  BHATTACHARYYA
 “(Serampore):  The  matter  regarding
 the  attack  on  Mr.  Jayaprakash
 Nareyan’s  car  in  which  one  photo-
 grapher  of  Statesmen  was  also  in-
 jured,  should  be  taken  up  immedia-
 tely  adjourning  the  proceedings  of  the
 House....  (Interruptions).

 MR,  SPEAKER:  I  am  not  holding  it
 in  order.  I  am  not  allowing  it.

 श्री  श्वफल  बिहारी  वाजपेयी  :  प्रत्यक्ष
 महोदय,  मेरे  मामले  के  बारे  में  आपने  क्‍या
 फैसला  किया  ?  आप  यह  मामला  तो  पहले
 निपटा  दीजिए  |  क्‍या  आपने  मुझे  यह  लेटर
 टैक्स  पर  रखने  की  इजाज़त  दे  दी  है  ?

 भराया  महोदय  मैं  देख  लगा  ।  भ्रमर
 इसमें  बसिकली  कोई  गलत  बात  न  हुई  तो

 मुझे  कोई  एतराज़  मे  होगा  ।

 I  have  to  examine  it  and  if  any-
 thing  is  there,  I  will  seek  your  guid-
 ance.

 ae  तो  यह  झूम  मिला  है।  मैं  देखेगा  ।
 अगर  एसी  कोई  बात  इसमें  हुई  तो  मैं  आपसे

 पृूछूगा  |

 शी  झील  बिहारी  बाजपेयी  इसमे  एक
 ही  बात  है  ओर  मैं  चाहता  कि

 (व्यवधान)  मैंने  इसमे  अ्रापकी
 गाइडेंस  मानी  थी,  इस  लैटर  से  यह  पता  होता
 है  (warm)...

 MR.  SPEAKER:  I  cannot  decide
 without  seeing  it,  It  comes  to  me
 while  sitting  bere.  I  am  not  allow-
 ing  any  adjournment  motion.

 यह  कसे  हो  सकता  है  कि  मैं  महा  बाते  भी  कक

 और  लैटर  भी  देखू ।

 NOVEMBER  28,  I  19745  Re.  Adj.  Motion  232

 SHRI  K.  LAKKAPPA:  They  are
 only  monopolising  the  entire  House.
 Have  we  no  right  to  make  our  sub-
 missions?  Are  we  not  Members  of
 this  House?  Are  you  not  going  to
 hear  us?  We  are  strengthening  you
 ang  we  are  protecting  the  Rules  af
 Procedure.  You  kindly  regulate  the
 porcedure.  It  is  not  their  monopoly
 everytime  to  hold  the  House  to
 ransom.  I  have  given  a  privilege
 motion  against  Mr.  Jyotirmoy  Bogu.
 I  would  like  to  make  my  submission.

 MR.  SPEAKER:  So  long  as_  the
 earher  one  ig  not  disposed  of,  IT  will
 not  take  up  any  other  privilege
 motion.

 RE.  ADJOURNMENT  MOTION

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Here  it  has  come  in  the
 papers—attack  on  JP's  car,

 MR.  SPEAKER:  Many  leaders,
 many  distinguished  men  move  about
 They  are  shown  black  flags  and  many
 other  things.  That  cannot  be  a  sub-
 ject  of  adjournment  motion  here.  ह ९...
 Morrow  you  go  somewhcre  and  some-
 thing  happens.  That  cannot  be  a  sub-

 ject  matter  of  an  adjournment  motion
 here

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior):  The  matter  is  not  as  simple
 as  that.

 Please  reag  my  motion.

 MR.  SPEAKER:  I  have  seen  it.  It
 is  not  in  order.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  It  is  not  &  question  of  JP
 alone.  Members  of  Parliament  were
 proceeding  to  Kurukshetra  along  with
 JP  and  they  were  attacked.  There  is
 the  failure  of  the  Government  to  pre-
 vent  that....  (interruptions)


